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Name of the Company

A.P Trans Pvt Ltd -Vs- ROC, Orissa
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ORDER

Ld. Pr. CS appearing on behalf of the appellant submits

that he has filed rejoinder. It is received and further submits

that the company’s name was struck of for no fault on the

side of the appellant and that while ROC, Cuttack sanctioned

dormant status of the company vide its order referred in ROC

report, its name has been struck of .

Heard. Reserved for order.

Sd

(Jinan KR.)
Member (J)




